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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 10th November, 2017

G.S.R. 1378(E).—The following draft rules further to amend the Central Motor Vehicles Rules, 1989, which
the Central Government proposes to make in exercise of the powers conferred by section 109 and 110 of Motor Vehicles
Act, 1988 (59 of 1988) is hereby published as required by sub-section (1) of section 212 of the said Act for information
of all persons likely to be affected thereby; and notice is hereby given that the said draft rules will be taken into
consideration after expiry of a period of thirty days from the date on which the copies of this notification as published in
the Official Gazette, are made available to the public.

2. Any objections or suggestions which may be received from any person with respect to the said draft rules within
the expiry of the period so specified will be considered by the Central Government.

3. Objections and suggestions to these draft rules, if any, may be sent to the Joint Secretary (Transport),email : js-
tpt@gov.in, Ministry of Road Transport and Highways, Transport Bhawan, Parliament Street, New Delhi-110 001.

DRAFT RULES
1. (i) These rules may be called the Central Motor Vehicles (........ Amendment) Rules, 2017.

(ii) Save as otherwise provided in these rules, they shall come into force on the date of their final publication in the
Official Gazette.

2. In the Central Motor Vehicle Rules (hereinafter referred as the said Rules), after sub-rule (4), the following sub-rules
(4) and (5) shall be renumbered as sub-rules (5) and (6).

3. Inrule 125C, sub-rule (6) as so renumbered, the following sub-rule shall be inserted, namely:—

“(7) (a) Fully built buses of M2 and M3 category manufactured on and after 1** April 2019, by Original Equipment
Manufacturersshall be in accordance with AIS:153, as amended from time to time, till the corresponding BIS
specifications are notified under the Bureau of Indian Standards Act, 1986 (63 of 1986)”.

(b) The buses approved as per sub-rule 7 (a) above shall alsocomply with the requirements, as specified in Table I

below:
TABLE I
SL Parts/components/Ass| Vehicle Category Requirements/Standards Date of
No. emblies/Performance commencement/
Parameter validity
1 Engine Power to All M2 and M3 > 5 kW/ton 1** April 2019
Gross Vehicle Weight category Buses
2 Acceleration All M2 and M3 0-30 km/h 1** April 2019
category Buses Acceleration >0.8 m/s”
T=105s
IS : 11851 — 1986 (Reaffirmed 2012)
3 Inter.lor nmfe level /élltMZ antc)l M3 81 dB (A) 5 Aoril 2019
requirements ategory buses IS 12832 -2010 pri
4 Vibration All M2 and M3 Vibrations: 1** April 2019
category buses 1. Lowest natural frequency -5 Hz

Under following load condition:
Normal loads (static) = Number of
Passenger* (weight of Passenger (68
Kgs.) + Passenger luggage weight
(Kgs)).

2. Levels (to be tested at idling speed,
20 km/h, 40km/h, 60 km/h and
max speed)

a. Atdriver/Passenger seats < 0.5
m/s’
b. In gangway <1 m/s’
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SL Parts/components/Ass| Vehicle Category Requirements/Standards Date of
No. emblies/Performance commencement/
Parameter validity
5 Harshness All M2 and M3 Harshness levels when measured under 1** April 2019
category buses city driving conditions on city roads with
pot holes and speed breakers, etc.:
a. Dominant frequencies to fall
outside the ranges of 0.5-1 Hz, 5-7
Hz and 18-20 Hz
b. Transient vibration level in seating
area maximum 1g
c. Transient vibration level at driver
seat maximum 0.1g
6 Braking Performance All M2 and M3 AIS 150 1** April 2019
Category buses
7 Fire detection, Alarm M2, M3 category AIS 135 1** April 2019
and Suppression buses, School buses,
system Double Deck buses,
Sleeper coaches and
Intercity buses
8 Multiplexing/ All M2 and M3 1** April 2019
electronic architecture Category buses ISO 15765:2004
9 Indirect vision devices All M2 and M3 AIS 002 (Rev. 1) 1" April 20197
Category buses

[F. No. RT-11028/02/2013-MVL(Part)]
ABHAY DAMLE, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide notification number G.S.R. 590(E), dated the 2nd June, 1989 and last amended vide
notification number G.S.R. (E) dated
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